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VACANCY CIRCULAR

Inviting applications for Filling up the posts in Legal Cadre at ICAR

A. Legal Advisor (Level 13) & Assistant Legal Advisor (Level 12) on deputation basis.
B. Consultant as Advisor (Legat) & Assistant Advisor (Legal) on contract

basis (Applications will be considered only if the posts of Legal Aduisor (Leuel 13) &
Assistant Legal Aduisor (Leuel 72) respectiuelg remainunfilled through deputation as
per method A aboue)

A. Filling up the Posts of Legal Advisor (Level 13) & Assistant Legal Advisor (Level
12f on deputation basis.

Competent Authority at Indian Council of Agricultural Research (ICAR) invites
applications for filling up the vacancies of following posts on deputation basis
(including short term contract) at ICAR Hqrs :-

1. Legai Advisor in Legal Cadre (Pay Level 13)
2. Assistant Ir-gd Advisor in Legal Cadre (Pay Level 12)

The details regarding number of vacancies of each post, location of vacancies &
eligibility conditions etc are glven under:

Sr Name of
the post

Number of
vacancies &
Location

Pay Scale Eligibility Conditions

1 2 3 4 5

On Deputation basis

1 Legal
Advisor

One
vacancy

ICAR Hqrs,
New Delhi

Level- 13
(Rs 1,23,IOO-
2,15,900)

Officers in the legal
cadre/departments of Centra-l or
State Government or Union
Territories or Autonomous Bodies
or Public Sector Undertakings :

I.i) Holding analogous posts on
regular basis in the parent
cadre/department ;

Or

ii) With 5 years of service in
Level-I2 of Pay Matrix (Pre-
revised PB-3, Rs 15600-39100
with GP Rs 7200) or equivalent
pay scale on regular basis;

And



II. Possessing the bachelors's
degree in law and minimum
experience of fourteen years of
handling legal matters.

2 Assistant
I-eeal
Advisor

One
vacancy

ICAR-NAARM,
Hyderabad

Pay Level-12
(Rs 78800-
2O920O)

Oflicers in the legal
cadre/deparLment of Central or
State Government or
Union Territories or Autonomous
Bodies or Public Sector
Undertakings:

I (i) Holding analogous posts on
regular basis in the parent
cadre/department;

Or

(ii) With 05 years of service in
Level- 1 1 of Pay Matrix (pre-
revised PB-3, Rs 15600-
39100 with GP Rs 6600) or
equivalent pay scale on
regular basis in the parent
Cadre/department;

And

II Possessing the bachelors
degree in law and minimum
experience of ten years of
handling legal matters

1
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The details regarding duties of Legal Adviser & Assistant Legal Adviser & overall
Structure & Functioning of Legal Management System in ICAR may kindly be seen
on website of ICAR at Bulletin Board > Circulars > Category utise Search >

Recruitment Diuision > Restructuring and Streamlining of Legal Affairs & Litigation
Management Sgstem in ICAR.
The general terms and conditions of services at ICAR will be governed as per the
Rules and Bye-laws of ICAR.
The terms of deputation pay and allowances shall be governed by the provisions
laid down in the Department of Personnel & Training Office Memorandum No.
61812009-Estt (Pay II) dated 17th June, 2OIO and other amendments/orders/
guidelines issued in this regard from time to time.
The period of deputation shall be 2 years for all the posts. However, the same can
be terminated prematurely upon giving a 3-month notice from both sides.
The total period of deputation including period of deputation in another ex-cadre
post held immediately preceding this appointment in the same or some other
organization or department of the Centra-l Government shall ordinarily not exceed
05 years.
The departmental offrcers in the feeder category, who are in the direct line of
promotion shall not be eligible for consideration for appointment on deputation.
The maximum age limit for appointment on deputation shall not be exceeding 58
years as on the closing date of receipt of applications.
Eligible and willing candidates may apply in prescribed format - Annexure-I along
with Annexure-Il & enclosures mentioned therein.
Cadre Controlling authorities/Head of Departments are requested to forward
applications of eligible and willing candidates whose services can be spared on



10

10.

11.

deputation immediately on their selection accompanying the following documents
latest by 15.1O.2O24.

A. Attested copy of the application in prescribed proforma - Annemre I
B. Duly Filled Annenrre II, indicating/enclosing following:

i. Cadre Clearance Certificate from the Controlling Authority.
ii. Certification that the particulars furnished by the applicant have

been verified & are correct.
iii. Statement grving detail of Major/Minor penalties,

imposed upon the Officer, if any, during the last ten (10) years
iv. Vigilance Clearance/Integrity Certificate.
v. Photocopies of the ACRs/APARs for the last frve (5) years duly

attested on each page by an officer not below the level of Under
Secretary or equivalent.

Applications received after the last date/incomplete application shall not be
entertained. Candidates who apply for the post will not be allowed to withdraw their
candidature subsequently. ICAR reserves the right not to fill up all or any of the
vacancies or to withdraw the circular at any time without assigning any reasons.
The Envelopes containing Complete Applications super scribed as
6Applications for the post of ..............to be filled on deputation'may be sent on
following address by 15.1O.2O24

B

Director (Admn.), ICAR, Room No 3O6,
Krishi Bhawan, New Delhi-llOOOl

Inviting applications for appointment of Consultants as Advisor
(Legal) & Assistant Advisor (Legal) on Contract basis

Simultaneously, applications are also invited from retired officials of legal cadre
from departments of Central or State Government or UTs or Autonomous Bodies or
PSUs for appointment as Consultants on Contract basis as per following terms &
conditions. The applications will be considered only in case the posts of Legal Advisor
(Level-13) at ICAR Hqrs. and Assistant Legal Advisor (Level-L2) at ICAR-NAARM,
Hyderabad remain unfrlled due to unavailability of suitable serving candidate for
appointment on deputation basis. In such a scenario, the Council, as an alternative
shall appoint eligible and suitable retired officer as Consultant on contract basis.

The details regarding number of vacancies, location, eligibility conditions,
emoluments, terms & conditions etc. of consultancy are given under:

sl.
No

Designatio
n for
Consultant

Number of
vacancies &

Location

Duties of the
Assignment

Eligibility
Conditions

1 2 3 4 5

Consultancy on Contract Basis

1 Advisor
(Legal)

One vacancy

ICAR Hqrs,
New Delhi

The consultant shall
perform the jobl
assignment similar to
the duties associated
',\rith post of Legal
Advisor with certain
limitations.

Officers retired from
the legal cadre f
departments of
Central or State
Government or Union
Territories or
Autonomous Bodies



The details regarding
duties of Legal Adviser
& overall Structure &
Functioning of Legal
Management System in
ICAR may kindly be seen
on website of ICAR at

Circulars > Category

Restructuing and
Streamlining of Legal
Affairs & Litigation
Management Sgstem in
ICAR.

or Public
Undertakings:

Sector

I. (i)Holding
analogous posts on
regular basis in the
parent cadref
department at the
time of retirement;

Or

(ii) With 5 years of
service in Level-
72 of Pay Matrix
(Pre-revised PB-3,
Rs 15600-39100
with GP Rs 7200)
or equivalent pay
scale on regular
basis at the time
of retirement;

And

il. Possessing the
bachelor's degree
in law and
minimum of
fourteen years
experience of
handling legal
matters.

Assistant
Advisor
(LeSal)

One vacancy

ICAR-
NAARM,

Hyderabad
(Zone-lI)

The consultant shall
perform the jobl
assignment similar to
the duties associated
with post of Assistant
Legal Advisor with
certain limitations.

The details regarding
duties of Assistant Legal
Adviser & overall
Structure &
Functioning of Legal
Management System in
ICAR may kindly be seen
on website of ICAR at

Circulars > Category

Restructuring and
Streamlining of Legal
Affairs & Litigation
Management System in
ICAR.

Officers in the legal
cadre/department of
Central or State
Government or
Union Territories or
Autonomous Bodies
or Public Sector
Undertakings:

I. (0 Holding
analogous posts on
regular basis in
the parent cadre/
department at the
time of retirement;

Or

ii) With 05 years of
service in Level- 1 1

of Pay Matrix (pre-
revised PB-3, Rs
15600-39 100
with GP Rs 6600)
or equivalent pay



scale on regula-r
basis in the parent
cadre/department
at the time of
retirement;

And

II. Possessing the
bachelor's degree in
law and minimum of
ten years experience
of handling legal
matter

1

2

The detailed terms are given as under

Applications are invited from retired officials of legal cadre under departments
of Central or State Government or UTs or Autonomous Bodies or PSUs agrng
up to 64 years as on closing date of receipt of applications.
The period of contract will be initially for one year from the date of award of
contract or ti1l the appointment of new Legal Adviser/Director (Law) in case
of Advisor (Legal) & till appointment of Assistant l,egal Advisor in case of
Assistant Advisor(Legal) or till further orders of the Council, whichever is
earlier.
The contract can be further extended for another one year subject to the
satisfactory performance of the candidate and subject to the candidate does
not cross upper age limit of 65 years.
The consultant Advisor (Legal) shall be posted at Krishi Bhawan, New Delhi
& Assistant Advisor(Legal) shall be posted in ICAR-NAARM Hyderabad but
they may also travel in India as and when required.
The appointment of consultants shall be of a temporar5r (non-official) nature
against the specific job/ assignments.
Payment will be on a lumpsum monthly basis which shall be the last pay
drawn minus basic pension. The basic pension to be deducted from the last
salary drawn shall be the pension as fixed at the time of retirement and as
such, if the employee has availed of the commutation of pension, the
commuted portion of pension shall also be included in the portion of pension
to be deducted. No increment and Dearness Allowance shall be allowed
during the term of the contract. The amount so fixed shall remain unchanged
during the term of appointment.
Transport Allowance for the purpose of comrnuting between the residence
and the place of work shall be as allowed to Officers in Level 13 & Level 12
in GoI in case of Advisor (Legal) & Assistant Advisor (Legal) respectively. The
sarne, however, shall not exceed the amount applicable to the appointee at
the time of his retirement. The amount so fixed shall remain unchanged
during the term of appointment.
The consultant shall not be entitled to any allowance/benefits such as HRA,
CGHS and Medical reimbursement.
A total of eight (08) number of casual leave will be applicable in one year. No
other leave will be admissible. No remuneration for the period of his/her
absence in excess of admissible leave will be paid to consultant/
contractual employees. Un-availed leave in a calendar year shall not be
carried forward to next calendar year.
TA & DA and other entitlements on tour will be as admissible to the Director
of Gol in Pay Level-13 for the Advisor(Legal) & willbe as admissible to Deputy
Secretary of GoI in Pay Level 12 in case of Assistant Advisor ( Legal). Daily

J
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10.



Allowance (DA) will be paid to the Consultant for the number of days of
tour. Number of days for DA will include the days spent on official duty
including travelling days.

11. During the period of contract, consultant will work with council on full time
basis and not to be allowed to take up any other assignment during the
period of consultancy.

12. This contract does not confer upon any right for regular
appointment/absorption in the Corporation and will have no legal claim for
i.t.

13. Working Hours shall normally be from 9.00 a.m. to 5:30 p.m. during working
days. However, in exigencies of work, they may be required to sit late and
may be called on Saturday/ Sundays or other holidays.

14. They may be governed by the Official Secrets Act, 1923, as arnended from
time to time and will not disclose to any unauthorized person (s) any
informationl data that may come to their notice during the period of their
engagement as'Consultant' in the Council.

15. They will not utilize or publish or part with, to a third ptrty, any part of the
information accessed/collected for the purpose of their assignments or
during the course of, assignment for the Department without the express
written consent of the Secretar5r, ICAR.

16. They must act, at all times in the interest of the Council and render any
advice/ service with professional integrity.

17. They will maintain highest standards of integrity, transparency,
competitiveness, economy and efficiency while working as consultant in the
council.

18. The consultant so appointed shall in no case represent or give opinion or
advice to others in any matter which is adverse to the interest of the Council
nor will they indulge in any activity outside the terms of the contractual
engagement. This condition will continue for one year, after termination of
Contract'nrith ICAR.

19. The shortlisted candidates may be called for interview. Selection will be made
on the basis of Eligibility Criteria, Experience and performance in the
interview.

20. ICAR reserves the right to cancel the process and may increase or decrease
number of posts/ requirements at any point of time without assigning any
reason thereof.

21. For attending the interview and joining the post no TA/ DA will be paid.
However, the TA/DA will be paid only for official tour during the contract
period.

22. No office vehicle will be provided to the Consultant for attending duty.
23. The engagement of consultant can be terminated by Council at any time

without assigning any reason thereof. However, Consultant will have to give
30 days' advance notice or remuneration in lieu thereof before resigning from
the engagement.

24. The furnishing of false information or suppression of any factual information
in the Form would be a disqualification for the engagement.

25. If the fact that false information has been furnished or that there has been
suppression of any factual information in the form comes to notice at any
time during the engagement of retired employee, engagement/contract will
be terminated immediately without any notice and the remuneration paid
will be refunded/deposited to Council by the consultant. Any further action
as deemed fit by Council may be taken in such a case.

26. Please attach self-attested documents to support educational qualifrcation,
experience and last pay drawn/ latest pay slip.

27. The candidates may mail/send their application in the prescribed format as
in Annexure III, along with self-attested copies of their certificates of
Educational qualification, Age, Experience & last pay drawn/latest pay slip.



2S.Applications received after the last date/incomplete application shall not
be entertained. Candidates who apply for the post will not be allowed to
withdraw their candidature subsequently. ICAR reserves the right not to
frll up all or any of the vacancies or to withdraw the circular at any time
without assigning any reasons.

29.The Envelopes containing Complete Applications super scribed as
Applications for engagement as Consultant (Advisor (Legal)) at ICAR'may
be sent on following address by 15.LO.2O24

Director (Admin), ICAR, Room No 306,
Krishi Bhawan, New Delhi-11OOO1

o,-dfl-=

To

pad Sharma)
Director (Admn.)

1. Al1 Ministries/Departments of Government of India with request to widely
circulate the vacancy amongst the Staff/subordinate offices/Autonomous
bodies/PSUs under their control.

2. Chief Secretaries to State Governments/Administrator of UT
Administration with request to widely circulate the vacancy.

3. Under Secretary, PESB, Block Number 14, Public Enterprises
Bhawan, CGO Complex Lodhi Road, New Delhi- 1 10003 with request to
circulate the vacancy amongst all CPSEs.

4. US (CS-I), CS Division, DoPT, l,ok Nayak Bhawan, Khan Market, New
Delhi-110003 with request to upload this vacancy circular on DoPT's
website.

5. Social Media & Website Management Unit, DKMA,ICAR for placing on
the Council's website.

6. ICAR E-Office Notice Board for information of all in ICAR to give wide
circulation to the vacancy circular.



Annexure-I

APPLICATION FOR DEPUTATION TO THE POST OF

1. Post applied for

2 Name of the Candidate
in block letters

(Paste a self-attested photograph in the space provided)

Paste photograph
here

3 Date of Birth
(DD/MM/YrYY)

4. Date of retirement

(DD/MM/YY\Y)
5. Address for Correspondence

6. Mobile number & e-mail id

7 Educational qualifications (Graduation level and above, including a
dditional academic qualifications relevant to nature of the post
being applied for)

Examination passed Year Name of U
niversity/
Institute

Percentage of
marks/CGPA

Subjects



Employment Details

B. Name of Current Employer

Present grade and date
from which held

9

10. Complete office address
along with telephone
number of the Present employer

I l. Nature of the Present Employment
whether ad-hoc, Temporary, eud
si-permanent or permanent

12.In case the present employment is held on deputation/Contract basis, pl
ease state following

a. The date of
initial appoi
ntment

b. Period of appointme
nt/ Contract

C. Name of paren
t office/ organi
sation to whic
h the applicant
belongs

d.Name of the
post & Pay of th
e post held in su
bstantive capaci
ty in the parent
organisation

ln case of Officers already on deputation, the applications of such officers sho
uld be forwarded by the parent cadre/Department along with Cadre Clearanc
e, Vigilance Clearance & Integrity Certificate.

13. If any post is held in deputation in the past by the applicant, then menti
on the date of return from the last deputation/name of organisation whe
re deputed f narne & grade of the post held on deputation.

14. Additional details about parent department & present employer.

Please state whether the parent department & present employer (if different f
rom parent department) belong to which of the following category



Parent Department Present Employer (if different from
t

I. Central Government/UTI. Central Government/UT

II. State GovernmentII. State Government

III. AutonomousOrganisationIII. AutonomousOrganisation

IV. PSUIV. PSU

V. Others (give details)V. Others (give details)

15. In case the applicant belongs to an organisation which is not following
the central government pay scale, the latest salary slip issued by the o
rganisation showing the following details may be enclosed.

Basic pay with scale of pay &
rate of increment

Dearness pay/interim
relief/other allowance
s etc (with break up d
etails)

Total Emoluments

16. Details of Employment, in Chronological order. Enclose a separate sheet
duly authenticated by your signature, if the space below is insufficient.

Post held on
regular basis

From To Pay ban
d and Gr
ade pay
I Pay Le
vel*

Nature of Duties
(in detail) highlig
hting Experience
required for the
post applied for

Officel Institut
ion

*Pay band & Grade payl Pay Level granted under ACP/MACP are persona
I to the officer & therefore, should not be mentioned. Only the pay band &
Grade pay lPay Level of the post held on Regular basis should be mention
ed. Details of ACP/MACP with pay band & Grade pay where such benefits
have been drawn by candidate may be indicated as below

ToOfIice/
ation

Pay
ade

FromlPay bandl
Leve



17. Whether educational qualifications or other qualifications required for the
Post are satisfied.

18. Professional Training/Courses attended (Relevant to the post being
applied for)

19. Details of asrard/ honour/ appreciation/other work experience
(Relevant to the post being applied for)

Additional information, if any, which you would like to furnish in supp
ort of your suitability for the post. Enclose a separate sheet, if the spac
e is insuf{icient

20

21.. Whether belongs to SC/ST/OBC/Ex Service men/PwBD/other categor
ies

drawn under A
MACP scheme

I have carefully gone through the vacancy circular/advertisement and I am well
aware that the information furnished herein is duly supported by the documents
in respect of qualifications/employment details/work experience submitted by
me & will be assessed by the selection committee at the time of selection for the
post. The information/details provided by me are correct & true to the best of my
knowledge and no material fact having a bearing on my selection has been
suppressed/withheld.

Signature of the Candidate
Name & DesignationDate



Annexure-II

APPLICATION FOR DEPUTATION TO THE POST OF

To be filled up bA the cadre controlling authority

Office Of...... ...
File No.. Date

I . The applicant Shri/ Smt. / Ms... .. . if selected, will be relieved immediately.
2. Certifred that the particulars furnished by the oflicer have been checked

from available records and found correct.
3. Certifred that the applicant is eligible for the post applied as per conditions

mentioned in the circular/advertisement.
4. Integrity of the applicant is certified as 'Beyond Doubt'.
5. No Vigilance case is pending/contemplated against the Officer
6. It is certified that no penalty has been imposed on the applicant during

the last l0 years (Alternatively, penalty statement during the last l0 years
is being enclosed).

7. Attested photocopies of up-to-date ACRs/APARs for the last 5 yea-rs a-re

enclosed. Photocopies of ACRs/APARs have been attested on each page
by an officer not below the rank of Under Secretary or equivalent.

Signature
Name, Designation &
Telephone of the forwarding
officer

(Office Stamp)
Date:
Place:



Annexure-[[I

APPLICATION FORM FOR ENGAGEMENT AS CONSULTANT AS ADVISOR
(LEGALI AT ICAR HEADQUARTERS AND ASSISTNAT ADVISOR (LEGAL} AT
ICAR.NAARM, IIYDERABAD

APPLICATION FOR APPOINTMENT AS

1 Name of the Candidate
in block letters

(Paste a self-attested photograph in the space provided)

Paste photograph
here

2 Date of Birth
(DD/MM/YrYY)

3. Date of retirement

(DD/MM/YrrY)
4 Address for Corr

espondence

5 Mobile number a
nd e-mail id

6. Educational qualifications (Graduation level and above, including add
itional academic qualilications relevant to nature of the post being ap
plied forl

Examination Passed Year Name of
Universit
y/ Institu
te

Percentage of marks
/CGPA

Subjects



Employment Details

Name of Empioyer from wher
e the officer retired

7

Designation/Grade at the tim
e of retirement & date
from which held

8

Whether tlle post belongs to 1

egal cadre under department
s of Central or State Governm
ent or UTs or Autonomous Bo
dies or PSUs

9

10. Compiete office address
along with telephone
number of the Present em

ployer

I 1. Nature of the Present Employ
ment, whether ad-hoc, Tem
porar5z, quasi-permanent or p
ermanent (if any)

12. In case the present employment is held on Contract basis, piease state
following

b. Period ofa
ppointment/ Co
ntract

c. Monthly lump
sum Emolum
ents

l. Nature of duties

l3.Additional details about parent department & present employer.

Please state whether the parent department (from where he/she retired) & pre
sent employer belong to which of the following category

Present EmployerPareflt Department

I. Central Government/UTI. CentralGovernment/UT

II. State GovernmentII. State Government

a. The date of initiai
appointment



II. AutonomousOrganisation III. AutonomousOrgalisation

IV PSU IV. PSU

V Others (give details) V Others (give details)

In case at the time of retirement, the applicant belonged to an organis
ation which is not following the central government pay scale, the
latest sa1ary slip issued by the organisation showing the following det
ails may be enclosed

74.

Basic pay with scale of pay &
rate of increment

Total EmolumentsDearness pay/interim r
elief/other a-llowances e
tc (with break up detail
s)

15. Details of Emplo5zment, in Chronological order. Enclose a separate sheet
duly authenticated by your signature, if the space below is insufficient.

Office / In stitr-r t
lon

Post held
on regular
basis

From To Pay band a
nd Grade p
ay / Pay l,ev
el*

Nature of Duties
(in detail) highligh
ting Experience re
quired for the post
applied for

*Pay band & Grade pay/ Pay Level granted under ACP/MACP are personal
to the officer & therefore, should not be mentioned. Only the pay band & G
rade pay /Pay tevel of the post held on Regrrlar basis should be mentioned.
Details of ACP/MACP with pay band & Grade pay where such benefits have
been drawn by candidate may be indicated as below

Ofhce/ Organis
ation

Pay/ Pay band/Gr
ade pay/ Pay t evel
drawn under ACP/
MACP scheme

From To



16. Whether educational qualifrcations or other qualifrcations required for
Post are satisfied.

I have carefully gone through the vacancy circular/advertisement and I am well
aware that the information furnished herein is duly supported by the documents
in respect of qualifications/employment details/work experience submitted by
me & will be assessed by the selection committee at the time of selection for the
post. The information/details provided by me are correct & true to the best of my
knowledge and no material fact having a bearing on my selection has been
suppressed/withheld.

Signature of the
Candidate

Professional Training/Courses attended (Relevant to the post being appl
ied for)

t7.

Details of award/ honour/ appreciation/other work experience (Relevan
t to the post being applied for)

1B

19. Additional information, if any, which you would like to furnish in support
of your suitability for the post. Enclose a separate sheet, if the space is in
sufficient

20. Whether belongs to SC/ ST/ OBC/ Ex Service men/ PwBD / other categories

21. Certified copies of last 5 year APARs(before retirement)

Certificate from parent department that the officer at the time of retirem
ent was clear from Vigilance angles & no disciplinary proceedings are in
itiated against him.

22

Date

Name & Designation at time of retirement


